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If ITE CEWIRAL ADMINISTRATIVE TR1EUNAL WYIERABADL BEICH AT HYLELADAD
0.A.H0, 206/90 7
Date: 25-3-91.
Betweens: _ . ‘
E.Krishna. . ApPllcmt .
and '

1. The Union of India, rep. by the Secretary,
Ministry of Defence, Central uecretariat, tew Lelhi,
2. The Lirectorate General, The Luality Assurance
Establishment (ARMTS) linistry of Defence, New Delhi,
3. The senior fuality Assurance (f£ficor,
Aouality Assurance Establishmeant (ARMTS) ,///
Cymkhana Road, Picket, secunderabad-3.
.+ FResponcdentag.
For the aApplicant: Mr. P.Venugopal, Advocate 'f/, ///A
I'or tte Respondents: Mr, N,Bhaskar Rao, addl,.CGsCe

CURANS -
THe = HON'oLE MR.JUSIICE KAlaLsiihiaR (aTH @ vICE CUAIRNA

The Jribunal made the .ollowing Urdexrs-
This case is posted today on & letter by the counsel

for the applicant dt.8~?~91 for withdrawal of the G.a. on the grﬁund
thut the hegpoandents have agreed to congider the applicant's case
for appointment on compassionate grounds. 1 hove heard shri

larsn bhaskar kao, learned mmum siaﬁfing ccunsel for the Respondents.
In the stated cixcﬁmstances, the applicént is permitted to withdraw
the spplicaticn with liberty to file another application on the !
same cause, Ac¢o:diﬁgly O.A., is dismissed as withdrawn, MNo costs.:
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To
1.The Secrctary, Union of India, ﬁlnistrj of Eufcnce,
Central wecretariat, New Delhi,

2. The npirectorate General, The Cuality Asgurance
Egtablishment (AR TS) Ministry of Lefence, New Iolhi.
3. The Senior  uality Assurance Officer, //////’

wuality Assurance Establishment (ARMTS)
dymkhana Read, kicket, Secunderabac~3,

4, One copy to fr,P.venugopal, scvocate, 1-7-84
srenderghast Road Secunderabac-d. ‘ ///,//

5. One copy to ix.h,.Lbhbaskar Rao, aadl,uol. CAT.:yd. -
6. Une spare copY.
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TYPED BY coMP:ED BY Aﬁg'
CHECKED BY " APPROVED BY '
1N THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
L ' .
THE A0 BLE Mﬁ?u@Mm.thAw&wwtmﬂwv.c, N
AND
THE HON'BLE MR, M(J)
: WD .
“HE HON'BLE MR, J.NARASTMHA MUETY:M(J)
AND
THE HON'BLE ME.R.BALASUBRAMANIAN:M(A) -
DATED: ‘lxﬁ.m*j ~-1991
ORDER/ JUBGMENE-— -~

e - "
Central Administrative Tribunal
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Admit
issued

ed and Interim directions

Allowed.

Disppsed of with directiqn;
Dismissed. |
Dismissed as withdrawn.’
Dismissed for default.
M.A.Order%éiRejected.

No order as to ccsts.,






